
2 	22.4.9 	We have heard learned counsel f 

the applicant who has prayed a direct(icn be 

given to the respondents to dispose 	the 

representatinfiled by the wife of 

appliarit, expeditiously. The wife o 

the applicant g2 could not be a party 

before us. Therefore, it would not b 

proper for use to give any direction. 

The matter is left to the discreticn 	the 

c once med auth ority. 

2, 	Thus, this application is accordig1y 

disposed of, NO COSts.Thjs order is 
after hearing MrAshok Mishra, 1ea7d 
Standing Counsel. 
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